RAJASTHAN HIGF COURT, JODHPUR

CIRCULAR

S

BN
No. : .07 /P1/2015 Dated:- ...'B.} 12015

--------

It has been resolved in the Chief Justice Ccénference, 2015 that
effective steps be taken up to fast track the matter:relating to offences
againsl wuineil.  children.  differenly abled per5011§, senior citizens,
marginalized sections of the society ar-d prevention of cprruption cases.

Therclore. All the District & Sessions Judges jare directed to take

necessary steps for quick disposal and fast track theseé matters and for the
purpose Disirict Judge mav specifv or earmark oneédr more courts for
hearing thesc matters (where more than one court is ﬁimfctioning), and also
direct all thz courts functioning in hi: judgeship to deczide these matters on
priority basic and fast track the mattess relating to offe%ldes against women,
children, difterently abled persons, seiior citizens, maréihalized sections of
the society.

Further. All the District Judges are directed to séﬁd the consolidated
quarterly stitements of pendency. insiitution. disposal :»;md balance of these
matters. | |

Further. All the Special Courts (prevention of céonruption Act cases)

are directed to fast track the matters pending under Prevention of Corruption

Act.
. BY ORDER.
REGISTRAR GENERAL
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Copy forwarded to the followin;; for necessary actibn:-
L. All the D ctrict & Sessions Judges with a direction to circulate the same to
all Courts tunctioning in the judgest.ip and for necessary action.

2. All the Special Judge (Prevention of Corruption Act Cases)
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